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Central Adminisrative Tribunal
Principal Besncoch, MNew ODelhi
O/ Mo, 17102002
Mon®ble Shri Shanker Raju,‘M&mber(Jj
Friday, the 12th day of Julw, 2002
Dingsh Kumar Singh

w0 She Prem Singh _
rfo Foéa-C/lle, HoMo.286, Sector 40

HMoida, UP. _ v Bpplicant

(By advocate: Shri U.Srivastava)
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Union of India through
The Sscrelary

Ministry of Communication
Oepartmant of Telscom
Sanchar Bhawan

Haw Delhi.

The Chief Gensral Manager

Telecom (West), Dehradoon.

The Sub-Divisional O0fficer Phones - II

Fol.U. Exchange, D-44%, Sector 39

Moida, UP. .. Respondsnts

0 RDER (Oral)

By Shanker Raju, M(JI):

Heard.

F spplicant, in an earlier Qfa 2715/97. had
approached this Court for regularisation and against
the termination of his services and For re-esngagemant.
By  an order dated 15.9.1998, respondents had besn
direched to consider the répresentation of the
applﬁcant on merits and in terms of the Scheme and ths
result thereot be communicated to the applicant within

a pericd of three months.

AL It is =tated that a period of more than
four wears had elapssed and LThe respondents have not
passad any  ordar  on the representation of the

applicant as directed by thiszs Court in earlier 0&. It
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is  further alleged that the respondents have  also
engaged Treshers and outsiders, ﬁamelyg Shri Pradesp
wumar  in april, .2002 iagnoring the olaim of th@'

applicant for re-sngagemsnt as casual labour.

4. In this wiew of the mattar, 0& is disposed
of at the admission stage itself, even without issuing
notices to  the respondents, by directing the

respondents  to comply with the directions of this

Court earlier passed on 15.9.1998 as well as o

consider the applicant’s case for re-engagement as per
his seniority and in accordance  with Rules and
instructions on the subject within three months from

the date of receipt of a copy of this order. MO
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(Shanker Raju)
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